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MR. DEPUTY-SPEAKER: You
should be brief, so that you do not
waste the time of the House. It is
onty in the interest of the Opposition.
Yesterday I did not call many of the
Members from the Opposition. Shri
Chitta Basu is an example. There-
fore, I want that you should be very
careful in spending the time of the
House. '

SHRI  BHISHMA NARAIN
SNGH: Sir, I am extremely grate-
ful to the Hon, Members for the valu-
able suggestions they have made. 1
will go through the proceedings and
as usual, Sir, if I think proper, then
I will bring to the notice of the
Business Advisory Committee.

13A09 hrs.
ELECTION TO COMMITTEE

Central Advisory Com mitte e for
THE National Cadet Corps

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): Sir,
I beg to move:

“TTiat in pursuance' of Section
12(1) of the National Oadet Corps
Act, 1948, the members of this
House do proceed to elect, in such
manner as the Speaker may
two members of the Central Ad-
visory Committee for the National

Cadet Corps for a term of one
year from the date of election,
subject to the other provisions of
the said Act and the Rules made
thereunder.”

MR. DEPUTY-SPEAKER: The
question is:

“That in pursuance of Section
12 (1) of the National Cadet Corf«
Act, 1948, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
two members of the Central Ad-
visory Committee for the National
Cadet Corps for a term of one year
from the date of election, subject
to the other provisions of the said
Act and the Rules made there-
under.”

The motion wav adopted.

MR. DEPUTY-SPEAKER: There
is a request from the Government
th-at we could take up the Bill o
Mr. Sathe.

SHRI RAMAVATAR SHASTRI:
(Patna): No, it will take at least
half-an-hour,

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI VASANT SATHE): I am
just requesting. We can break for
lunch after finishing this.

(ItUerruptions)

SHRI RAMAVATAR SHASTRI
It is not the rule. How can you ex-
tend.

MR. DEPUn”-SPEAKER: Yes.
the House adjourns to meet at 2.10
p.m.

13.10 hrs.

The Lok Sahha then adjourned for
Lunch till ten minule.s pa™f joimeen
of the Clock.



